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SHR.I MOOL CHAND DAOA : Since 
• very little time is left now. I would ask 
oatt" oDe ' questlon .• .(1 ",..,wlII"'tlIU) You 
kiadly state tbe names of the countries 
trom where you have imported oquipment 
OD international Joan basis. biJatera'l credit 
b.sis and free roreian exchanae basis ? 

MR.. SPEAKER: It is aU liven there. 

SHltt RAM ·NIW AS M·IRDHA; The 
.tatement that I bave laid OD the Table of 
the House itselt indicates the quantum of 
equipment and the nature thereof imported 
from each country. The complete details 
iQ this re,.cd are placed on the Table of 
House ... (1 nterrllpllon8) 

SHR.I MOOL CHAND DAGA : What 
I was askin, was the basis on which the 
equipment wa. imported. The reply ah en 
by you to thit question is no answer to it. 
You will not mislead the House ..• 
(Int,,.,,, piIOIU) 

MR. SPEAKER: Only Sbri Dala 
will b. ·milled. 

(lnt~",uplion.) 

SHRI MOOL CHAND DAGA: My 
question was very simple. I wanted to 
know the names of the countries from 
where you have struck deals on interna, 
tional competitive prices, on international 
loiil; on bnateral· credit'· and on rree 
rorci,D excban.e basis. 

SHI\I kAM NIWAS MIRDHA: In 
rePly to part (c) of the question. I have 
stated that w. import eCluipment OD three to 
four basil. One ia through iQv;tina an inter .. 
DatlOftl 'cader ,second 'is tbroa,fl "A bitatlera 
.arcement. if we bave one with the coun-
try concerned and tbe third is tbroulb 
'r .. 'dr.ian .xcbanae. I have liven detaU. 
J~ relPlCt ol .. ch country, What more 
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does the hone Member want to know? 
These are three to four methods tbroUlh 
which we import equipment and it is 
opon for aU. 

, (lnte,.ruplion,) 

MR.~ SP~AXER: In. future, be will 
ask Dagaji before importina. 

(1 III e,,.lIptlon8 ) 

SHRI MOOL CHAND DAGA: My 
question has not been replied to. 

MR. SPEAKER: What more reply 
can he live? 

SHRI MOOL CHAND DAGA: I 
want to know whether technoJoaists from 
different countries also accompany the 
equipment you import from abroad 1 Also 
which are the countries, the service of 
which you have to utilise ror the operation 
of the imported equipment 1 

WRITTEN ANSWERS TO QUESTIONS 

(En,U,lrj 

ApplicatloDs for forelltn collaboratioD '11 
car 1 ..... tfJ 

·431. SHRI MUKUL WASNIK: 
Will the Minister or INDUSTRY be 
pleased to state : 

(a) whether there are any applications 
pend ina ror a 10J13 time with Government 
for foreiaJf coltabbratitiD. by the manur.c .. 
turers; 

(b) if so, the reaSODS ror not cloar-
ina tbe applications for a lonl time; and 

(c) whether tbe applications will be 
cleared >'OOIl~' ott th~ .CC~ J principlos 
on which the applicatiolN·.r.we cleared ill 
the recent palt? 



CHAtfttA :·4. 1908 (SAt.A) 

THB. MINISTER OF INDUSTRY 
(saal NAllAYAN DATT TIWARI) : (a) 
Yes Sir, some applications are pending. , 

(b) & (c) The norms of foreign colla-
boration and other aspects concerning the 
automobile sector are under c.onsideration 
of the Government. 

U.r~.trJcted Import of Soda ·A.b 

.43'3. SHRI LAKSHMAN MALLICK: 
Will the Minister of INDUSTRY be pleas-
ed to state: 

(b) whether it is a fact that the 
country is facing all unprecedented glut of 
soda ash; 

(b) whether the unusual spurt in the 
stock level of soda ash in the country 
is attributed to unrestricted import of soda 
ash started some time in February-March, 
1985; 

(c) if so, whether the import.ed soda 
ash is chea per; and 

(d) if so, to what extent? 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DATT TIWARI): (0) 
No, Sir. 

(b) There has been no unusual spurt 
in the stock level of Soda Ash 'in the 
country. 

(c) No, Sir. 

(d) Does not arise. 

LaRlaage or court proceedings 

*434. SHRI THAMPAN THOMAS: 
Will the Minister of LAW AND JUSTICE 
be p leased to state : 

(a) whether' any difficulty has been 
experienced jn various judicial forums up-
to the HiSh Courts in the matter -of use of 
Jan.uaae in the court proceedings; 

(b) the main Janluage used in these 
courts; and 

(C) whether there is any proposal to 
ftt a date by which thos. courts wHl 

cbahse over their work in the lansuale of 
their respective States? 

THE MINISTER OF LAW AND 
JUSTI CE (SHRI A. K. SEN): <a> & (b) 
Article 348 (I) of the Constitution states 
that until parliament· by law otherwise 
provides, all proceedings in the Supr,emo 
Court and in every High Court shall be in 
the English language. Parliament haa" 
in pursuance of this power, enacted the 
Official Languages Act, 1963. Under section 
7 of that Act the Governor of a State ha$ 
been given power t with the previous con-
sent of the President, to authorise the use 
of Hindi or the official language of the 
State, in addition to English language, for 
the purposes of any judgment, decree or 
order passed or made by the High Court 
for that State provided that any judament, 
decree or order so passed or made in any 
such language (other than tbe English 
language), is accompanied by a translation 
of the same in tbe English language 
issued under the authority of the High 
Court. Clause (2) of article 348 is on the 
same lines as the first part of section 7 of 
the said Act. It gives power to the Gover. 
nor of a State to authorise the usc of 
Hindi or any other language, other than 
English, for any proceedings in State High 
Courts notwithstanding anything contain-
ed in clause (I) (a) of the said article. So 
far, four High Courts, namely, the· HiSb 
Courts of Allahabad, Patna, Rajasthan 
and Madhya Pradesh have been authorised 
to use Hindi, in addttion to English. All 
the other High Courts are conductio, 
their proceedings in English. 

Regal'ding the languages to be used in 
the lower courts, sections 137 and 138 of 
the Code of Civil Procedure, 1908 deal: 
with the language to be used in civil 
courts and section 272 of the Code of Cri-
minal Procedure, 1983 deals with· the Ian., 
guage to be used in the criminal courts. 
These are enabling provisions empowerin. 
the State Government to determioe tbe 
languase to be used in tbese courts. 

(c) It would appear from the above 
lelal provisions' that the initiative OD this 
mattet has to come from the States con-
cerned. It would not. therefor.; be prac. 
ticable to set any time.limit tor a chan,e 
in·the lansuaae of' the courts in various 
Statos. 


